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Central Administrastive Tribunal
Frincipal Bench

O.A. No. 2478/ 94
Hay z«l i, this the 24u{ day of Dec.,1595.

Hon'ble shri B.,K.Singh, Member (A)
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& Fos=t (ffice, Niwana, P.HQJQ int
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Te The Additional Commissioner of Folice,
south District, Poldice 3station,
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By Hon'ple Ghri B.K.3inch, Member (A

This U.8. No. 2478/94 has bes

remarks CGquHlCEC“% to the applics
of the paper book. The remarks are %k
no compleaint against his honesty andmoral charscter
and that he is impartial and my“-ayﬁaaicytauafﬁs
weaker secticons a?‘jociﬁty. His general Qauariaf;«K 
and organising a bility, personality Efﬂyiﬁitiﬁﬁiy6$   
power of command, preventive and ﬁat"”tlv :6ility,; 

working experience of criminal lau and gsmcaduté i%f 1

average. His dealing with the publié and
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to the public is good and has scm:

modernisation techniquas of 1nueutlgat1®n an&\ln
mocern police metiods genera;iy.

It is further mentlgnad thh he is not ve

&

Guvﬁtbﬂ Lo duty and 1is nat uezy T&&lﬁhl@.ﬂ

The applicant had filed a IEpE%SQﬂtaLlGﬁ
against the above remarks for the pBPlGﬁ frgm 1,4

to 31.3.1992 He also filed U.A. No. 115/93 %@Fark

=

the Tribunal and the irlbunal vide «nnaXU;Sfﬁ_g¥ray,
paper book gave the Falloulmg 131 actiﬁné in gara S]f
which is the operative part of the ;uﬁgamﬁan

"4, The applicent is di:ecﬁ@ﬁ‘ta file af;
representation before th@‘reap@nden%f
a period of one month from the date
communication of this or@ér anﬁ thé,
after receiving a copy of the repre
from the applicant within tﬂé} blpul
shall dispose it of, within a‘pﬁflﬁd’inM‘A
months from the date of receipt of 'sh~ -
representation giving spéeifis énstance%
materials as per the instructions cited
basis of which the adverse remark haq Q&%m,ff

communicated to the applice nt¢

2.1f the applicant is aggrisved, he is at liber:

¥

to approach this Trlbunaiﬁ;

Qs is evident from clause 2 of thé‘aﬁeﬁé
he was givan the llb rty tm app;aach Ehﬁ
he was still aggrieved by the decisianuf tﬁé r33 ‘*
Relie® prayed for in ghe C.A, is to cail ?Q§ thé'
records of the case and ﬁuaah/seﬁ asiﬁéfﬁhé;imggg
adverze A,C.R. for the pariaﬁ 1;4;1991 ta 3?;3;1§

(Annexure A) and the impugned appellaie order as

~communicated by'srder'dateﬁﬁ13.5;§§9&(ﬁhhgx{fg;g




n notice, the respondents filed th
contesting the application and the grant of xglie? /'
prayed for. | |

In the counter reply, the respondents ﬁgge'iakeﬁ'

the plea that UGI is a necessary party which has

not been impleaded and as such 1t is barred by non=
oinder of a necessary party. It is true that the

J
Police Administration vests with the Home Ministry which

W

is ths Nodal Ministry but since nc officer of the

Ministry is involgyed in recording of the re
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in thé ALL.H, 0f the applicant as the
re;orting/revﬁauing,ar accepting guthc:iiyg
Ehare is no necessity to implead them as a party.
Ministry of HgmeAAffairs is not concerned with %h'gg
remarkse.

In the counter reply, the respondents have

practically reiterated what they had st

previcus d.A. was filed which was hgarc
There is nothing new in the
mere reiteration of what g Stated
in U.A. No. 1156/93. In compliance to the ﬁifﬁatiaﬁa

of the Tribunal, responcents have ?ilﬁﬁ‘aﬁditionaii
affidavit as AnnexureSi=1 & «u-ll enclosed withth$,Q§ §wn
Annexure d=-1 gi#e% the acverce portion anag énn;xuré

R-II iz = le T addre
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L sed by Deputy Commis:ioner of
blice, Hge.{I) to shri Alck U&:ma,&i?ﬁéuuth»ﬁi%%rimgg
New Delhi. In Tregpénse to thie letier on 2é¢2.?9953]
5hri §.Ramakcishanan, Addl. Commissioner of %91169 

{Range ),New Delhi has given the history and rea5$ﬁS

for recording the memarks and for rejection of the

. A
ispresentation. : ¢X
/
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perusal of the additional aff{davit filad

by the respondents and alse the counter reply to the

0.A, does not make any attempt to reconcile the iﬁ&%raﬂf
contradiction in the remarks, If thers is no csmgiﬁiaﬁi
against the honasty and moral chearacter of a persaﬁ
and he is also found to be impartial and sympathetiﬁ
tauards the weaker sections of Socisty, the aama
person cannot be described as nol very devoted to
duty and not very reliable, Honesty is a very bruaé
word and it ancnmpasses within its amhit Fairnes$
and righteousness in apeech and act and sincerity ir
one's dealing with other and towards performance af
duty also, If a person bears 2 good moral character, .
he cannot be described as not bery reliable, An |
unrelisble or untrust worthy perscn cannot be called
honest and having a good moral character, Honesty

of purpose will imply devotion to duty also, Paneaﬁg
reflects itself in evary sphere of one's chaxast&r‘ :

It is reflected in the mental m=ke up of a pﬁrsaa,hxg
pehaviour touards others and his dsaling with men

and @aterial in general, The word 'moral'! has Eaaﬁr
derived from the Greek word 'Mores' which means ethos,
Ethos reflaects on the cultural milieu of a person antd
the Socisty in which he lives, ‘IF one bears & goed
moral charactsr it meesns that he abides by the Etgﬂﬁ
evolved by the Socisty, Similarly, hanasty*aiéa :

is & very broad word and it encampassas aitﬁin itself &
the devotion t& duty, dependability stc, The moment

a person is described as not deugkad to duty and nat
very relisble, the first part of the & that tharﬁ wssww
no compaint against his honesty and moral character

uill becoms redundant, Not very devoted also will




5

Y . mean deyoted. A peEson may be Very dgyateé; may"ﬁgf'

extremely devoted to hlS work but onecs we. uae thekua

is devoted thaugh the EXpPCuaﬁlGnS are of a hlqhtr

in respect of i
L?svatlon to duty whi ch he does not ?uifli : sxmllarly

thé word not very reliable will also mean that he 13 .
reliable but not raliable upto the expectat‘ :{3f ;5'"
reporting officer. A person may he e#tremély tﬁfia%l
may be very relisble but the moment - Lhe uﬁrd 'n t‘3' 
is added to very reliable it will denote that he is}{j._
. reliable.That he does not measure upto tha sn;éstdglmn
b of the superior officers urltlég 2%312: ‘gi}taégrSGﬂ L
is either davuted or not devoted tm auty, a peison
se very devoted to duty but Lha word ‘nat ve y~devﬁ
is 1nc0ngruous. Dlmllcrly 'a person may bm’rellab‘e or
unreildble. A person can be very reiiable'@@ o
extremsly reliable but the moment the uaad’naﬂ is
added tolvery reliable’ the effect of unarellaézlity;iz§f
is marred. Integrity can be either &aund ar drubtfulgrr
A rerson can be reliable orf un-relldble Thcr& cannﬁt és
a?«fﬂgh%aﬁ measurlng rellablllty or devotion tm duty. , 
These remarks do not flt in with thaflrst part of th@k
remarks. If the first part is kco;ract that the re was ,
no complaint against his honesty and moral charaster;‘
the second portion thuE he was nuﬁ very devaied to dutyf
or not very reliable will have to be expung G, becauge :
these are not .consistant with all - o
uardsnhonesty and moral character;used;in'theifiré&éf
part. Honasty will include devo+ich tokduty :%nd .

reiliability also.. Moral charauter alao ulll gm tu'%hnw”
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two remarks cannot be sustained in the A

will have to be expunged. Except for expunoing these

v
’

remarks, all other portions which amount to personal
] , : 4
impression ant ¢ rading etec. will stand in the A,C .4,
‘Average! is not an adverse ramark ant 2% such cannot
in - ,
be expunged and will remain/the Q.wé,, cwith all other
advyerse entries which by and larpe are good,

the reporting afficez/rauiewimgv;?ﬁi: /362@@@1%
officer have to be very careful in their chaiﬂ:‘af uar§g;a“

when they writs the 1.0.4%s of any offices working under G

because the choice o

these remarks are a negation of honesty a

U2

since there was no complaint acainst these

ne justification for retention of thes. tuwo
touch his integrity and therefore, cannot be sustained

for want of concrete instances and 2lso Fop being dn~

o~

consistant with the remarks that the:s was Ao complaint

4

against his hupesty and moral Characters 1F 2 gerson is

i

absent from duty during the course of

he exposes himeelf to dicciplinasy jroc s anc

tespondents are well within their right tg Qzaﬁéed'ﬁﬁ%ini7r“'
him departmentally and the additional affidavit sﬂuw i
he has been censured on account of the bgb;tuai agsmwil

Frmr duty.

frids

The application partly succedds and is allowed and
the adverse remarks 'Not very devoted to'ﬁgayifand
'Not very reliable' aredirected to he iunfed.

in the circumstances, there will ba no mide ab te

COSLse
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